fuik flo. 92 of 1903.
dotising Rowjee , - Ptid. %
Va. ==

Gbdut GL4 Hakimjes ¥ Bua. el s,

184k, deblember 1908,
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fudgment. I dé nolt hesitote %o soy that
$is dosunent nolees.r gusstioniol B otet
siderable didlicutly under the Reglatraatbion
fef. & firnat read the mateniol bants of 4t
0% thanslated Lo ae by the nberbreton of
this Cownt. (X nead 4%).

Now a deass 4o defined under 2sefion

106 of The Shamsfer of Proberfy Uof, o »
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transfervor s eatled The fessor and the

| o
fransleres 4s a?ﬂad The fesves. HLection
ton says :- " O fease of Ammoveadle broberby

trom year fo yeor,on for any Lewn




one yeal, o rveseruving a yeavly wenk, can be

sade only 8y o negisfared instrument®. o

unden The Transler of Pnoberty Gef 4L 4o 05511'

¢ lease excseding one yeon which must be

made by o vegisbered instrument but fhen e

: 1
have The Reaistration Oot. dection 3 soue:-~

"Un This Gef, uniess there Bo sonathing Aehu .

nont in The subisel oa contexht -~

"lease" ineludes a counterhant, habuliyat,

|
on anderbaking To euliivebs or’ occuby, and an |
|
_ aghsenent Lo lease", 1

flow, as hos Seen bointed oud, clause (d)
of dection 17 of The Regietrabion Get -me;.-%
| |

"Leases of Ammoveable proberfy from yeor fo |
|

yeoh, ot {01 any Teum exceeding one yeoh,on

|
; 1
neseuing o yearly vent®. and This deedion

. M
oftermards qo%z-'nomm in Clouses (&) ¥
() *orty (4) Soing Lobt out|abplios Lo the
doouments tThevealler sbecilied amonget

ahich s o dosusent which merely cveats a
i
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Then 4% goes on * Jhe Fime of the sontrast

eontract fron the 1€, of Dea

ot Bhis,
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